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PAPERS LAID ON THE TABLE

12.19 brs.

Reports Under Monopolies and 
Restrictive Trade Practices Act.

THE MINISTER OF LAW, 
JUSTICE AND c o m p a n y  AFFAIRS 
(SHRI JAGAN NATH KAUSHAL) : I 
beg to lay on the Table a copy each of 
the following Reports (Hindi and 
English versions) under section 62 of 
the Monopolies and Restictive Trade 
Practices Act, 1969 :—

(1) Report under section 22 of the 
Monopolies a n d  Restrictive 
Trade Practices Act, 1969 in 
the case of Messrs Rallis India 
Limited, Bombay for setting up 
of a new unit for the manu-
facture of synthetic Pyrethero id- 
Fenvclarate at AnkleShwar, 
Gujarat and the Order dated 
the 30th June, 1983 of the 
Central Government. [Placed in 
Library. See No. LT-6821/83J.

(2) Report under section 21 of the 
Monopolies and Restrictive 
Trade Practices Act, 1969 in 
the case of Messrs. Alkali and 
Chemlcil Corporation of India 
Limited. Calcutta for the m.inu- 
faeture of Synthetic Pyrethoroids 
(Premethrin/Cyperraethrin) at 
its exisitng factory at Ennore, 
Madras and the Order dated the 
27th June, 1983 of the Central 
Government. [Placed in Library. 
See No. LT-6822/83.]

(3) Report under section 22 of the 
Monopolies and Restrictive 
Trade Practices Act, 1969 in 
the case of Messrs National 
Organic Chemical Industries 
Limited, Bombay for manu-
facture of Cyperraethrin (Rip-
cord) and the Order dated the 
30th June, 1983 of the Central 
Government. [Placed in Library.

Annual Report of Press Council of 
India, New Delhi for 1982.

THE DEPUTY MINISTER IN THE 
MINISTRY OF INFORMATION AND 
BROADCASTING AND IN THE DE-
PARTMENT OF PARLIAMENTARY 
AFFAIRS(SHRI MALLIKARJUN): I beg 
to lay on the Table a copy of the Annual 
Report (Hindi and English versions) of 
the Press Council of India, New Delhi, 
for the year 1982 along with Audited 
Accounts, under section 20 of the Press 
Council Act, 1978. [Placed in Library. 
See No. LT-6824/83.]

Notifications Under Iron Ore Mines. Man-
ganese Ore Mines and Chrome Ore 

Mines Labour Welfare Cess Act,
Limestone and Dolomite Mines 

Labour Welfare Fund 
Act and Appren-

tices Act,

THE MINISTER OF STATE IN 
THE MINISTRY OF LABOUR AND 
REHABILITATION (SHRI DHARMA- 
VIR) : I beg to lay on the Table —

(1) A copy of the Iron Ore Mines 
and Manganese Ore Mines La-
bour Welfare Cess (Amendment) 
Rules, 1983 (Hindi and English 
versions) published in Notifi-
cation No. G. S. R. 533 (E) 
in Gazette of India dated the 
1st July, 1983 under sub-section
(4) of section 14 of the Iron 
Ore Mines, Manganese Ore 
Mines and Chrome Ore Mines 
Labour Welfare Cess Act, 
1976.

(2) A copy of the Iron Ore Mines 
and Manganese Ore Mines 
Labour Welfare Fund (Amend-
ment) Rules, 1983 (Hindi and 
English versions) published in 
Notifications No. G. S. R. 535 
(E) in Gazette of India dated 
the 1st July, 1983 under sub-
section (4) of section 12 of the 
Iron Ore Mines, Manganese Ore 
Mines and Chrome Ore Mines 
Lab our Welfare Fund Act, 
1976. [Placed in Library. See 
No. LT-6825/84.]

See No. LT-6823/83.] (3) A copy of the Limestone and
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Dolomite Mines Labour Welfare 
Fund (Amendment) Rules, 1983 
(Hindi and English versions) 
published in Notification No. 
G. S. R. 487 in Gacztte of
India dated the 2nd July, 1983 
under sub-section (4) of section 
1 6 of the Limestone ana Dolo-
mite Mines Labour Welfare 
Fund Act, 1982, [Placed in
Library. See No. LT-6826/83.]

(4) A copy of the Apprenticeship 
(Amendment) Rules, 1983 
(Hindi and English versions) 
published in Notification No. 
G .S . R. 383 in Gazette of
India dated the 14th May, 1983 
under sub-section (3) of section 
37 of the Apprentices Aet, 
1961. [PlaCcd in Library. See 
No. LT-6827/83.]

Notificaton under Essential Com-
modities Act,

THE MINISTER OF STATE IN
THE MINISTRY OF CHEMICALS 
AND FERTILIZERS (SHRI R. C.
RATH) : I beg to lay on the Table a 

copy of the Drugs (Prices Cont’-ol) 
Sixth Amendment Order, 1983 (Hindi 
and English versions) published in Noti-
fication No. S. O. 504 (E) in Gazette of 
India dated the 16th July, 1983 under 
sub-section (6) of section 3 of the Essen-
tial Commodities Act, 1955. [Placed in 
Library. See No. LT-6828/83.]

Notification under Indian ElectrK 
city Act,

THE MINISTER OF STATE IN THE 
MINISTRY OF ENERGY (SHRI CHAN-
DRA SHEKHAR SIN GH ): I beg to lay 
on the Table a copy of the Indian Elec-
tricity (Amendment) Rules, 1983 (Hindi 
and English versions) publisehd in Notifi-
cation No. G. S. R. 256 in Gazette of 
India dated the 26th March, 1983 under 
sub-section (3) of section 38 of the 
Indian Electricity Act, 1910 together 
with an explanatory statement. [Placed 
in Library. Sec No. LT-6829/83.]

MR. SPEAKER : Now, Shri B. D.
Singh, Calling Attention.
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CALLING ATTENTION TO MATTER 
OF URGENT PUBLIC IMPORTANCE

Reported use of imported beef tallow 
in manufacture of Vaaaspati ghee.
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THE DEPUTY MINISTER IN 
THE DEPARTMENT OF ELECTRO-
NICS AND IN THE MINISTRY OF 
FOOD AND CIVIL SUPPLIES (SHRI


